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(eee) suggest, advise or recom-
mend to the Central .Government
or any State Government for the
establishment of institutions or
rural Universities for the promo-
tion of higher and advanced study
in rural areas.”

The motion was negatived.
Mr. Chairman: The question is:
“That clause 12, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 12, as amended, was added to
the BIill

COMMITTEE ON PRIVATE MEM-
BERS’' BILLS AND RESOLUTIONS

THIRTY-NINTH REPORT

Shri Altekar (North Satara): I beg
te move:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions, presented
to the House on the 23rd Novem-
ber, 1955”.

This is a Report in connection with
the allotment of time for the Resolu-
tions that are to be discussed today.
Resolution No. 1 was allotted 3 hours,
out of which 8 minutes have already
been spent and 2 hours and 52 minutes
remain. As a matter of fact, the
whole of the time at our disposal
today will be taken up by this Reso-
lution. But if somehow or other dis-
cussion on this Resolution is finished
earlier, there are the other Resolu-
tions, the allotment of time for which
is mentioned in the Report. I would
not again read it out and I commend
this Report for the acceptance of the
House.

Mr. Chairman: The question is:

“That this House agrees with
the Thirty-ninth Report of the

Committee on Private Members’

Bills and Resolutions, presented

to the House on the 23rd Novem-

ber, 1955.”

The motion was adopted.

Member’s Bills and 590
Resolutions

RESOLUTION RE REGROUPING OF
RAILWAYS

Mr. Chairman: Now, we will take
up Private Members’ Resolutions.
Shri Raja Ram Shastri will continue.
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“The question of the existing
size of the zones should be

reviewed by a small high-power
technical committee.”
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